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OM -' 366/96 

7./ 26.2.97. 	None for the applicant.. Shri K.P. fiishra, the proxy 

counsel to Shri S.N. Tiwary appears for the private 

respondents. U/S has not yet been filed, though sufficient 

S 	 time was given therefor. In the circumstances, let the case 

be placed before the Hon'ble Bench on 5.3.97 for direction. 

,CBS/ 	 - 	 (S.P. Sinha) 

Dy. Registrar I/c. 

8./ 5.3.97. 	On the request made on behalf of the learned 

counsel for the respondents, four weeks further 

time is allowed for filing u/s. Rejoinder, if any, 

may be filed within two weeks thereafter. List it 

• 

on 13.5.97 before the Registrar I/C for completion 

of pleadings. 

2. 	The name of Shri Lalit Kishore, the Addi. Stand 

counsel for the respondents be also printed on the 

cause list. 

S 	 \/" 

	

/CBS/ , 	(s.R. Adie) 	 .• 	 (V.N. Mehotra) 

Member (A) 	 Vice-chairman 

5. 1991 	The 3earned counsel for the a1jcant is 
-9  iz 

present. None for the respondents. No W/shas yet 

been filed though sufficient time was given 
therefore.by  the Hon*ble Bench vide order no.8 dated 

5.3.1997. In the circumstances, let it be again liSte.d 

before t1re Honble Bench for direction 	2705.1997. 

..: 
( s. . inha ) 

	

-' 	 Dy.Registrar I/c 



10/27.05.97 Shri I.u.Prasacl, counsel for the applicant.' 

Shri S.N.iwary, counsel for the pit.responden.' ' 
W/s not filed so far. on the request nixte by 

Shri .N.Tiwary, fair weeks further time is a1lou for 

filing 1i4/s. Rejoinier may be filed within three weeks 

thereafter. 
List on 30.07.1997 for djctjon. 

(v.L.Metra) 
vice -Chairrrn 

Shri. S.1N.iwary, representing resporent no. 7 

prays,f for further time o file reply. Allowed four weeks 

time. Rejoinder may be filed within two weeks thereafter. 
List on 13.09.1997 for direction. 	

\ 

(V.N.Mehrotra). 
vice.-Lhairrnafl 

r'-' - -. 

L
12/18.09.97 /s hasnöt been filed so far.. Four weeks 

4 further time is allowea for .the same. Rejoinaer may 

filed within two weeks thereafter. 

List on 24.11.1997 for irectioz 

(V.i.Mehrotra) 
V ice .-cha irman 

13/24.11.97 	Shri I..Prasad 	unse1 for the aprDlicant. 	.. 

i-- 

YJ 

Shri S.N.Tiwary, counsel for the pvt, respondent.e 

W/s has not been filed so far. Four weeks fu 

time is allowed for the same Ftejoirxler, ifii, may 
filed within two weeks thereafter. 

List on 02.02.1998 for direction. 

1lL  
(s.Das-'Gupta) 	 (V.N.Nehrotra) 

Member (A) 	 Vice-Chairman 

14/02.02.98 

S KY 

On the requet of Shri S.N.Tiwazy, representing 
private respondent, thzee weeks àher time 4s al1eo 
to file reply. Rejoinder, if any, may be f ed within 
two weeks thereafter. List on 07.04.1998 	r'irectio. 

(v . . hctra) 
Member(A) 	 . 	 Vice-iiai1iran 



OA...366/9 

15/7.4.98 	 Shrj SJF.Tiwary, 	urisel for private 

Respondent prays for time for filing W.S. shortly. 

Shrj. Lalit Kishore, Additional Standing Counsel for 

the zoaponobexta off iciaj. Respondents, also prays 

for three weeks' time for filing W.S. Three weeks 

time, is allowed to file W.S. and rejoinder, .if any, 

be file within two weeks thereafter. List on 

2.6.98 for dIrection. 

J 
G. Narasjrnham ) 	 ( L.R.K.prasad ' SKS' 	 Member (J), 	 Member (A) 

16/2.6.98 

	

	 Shri S.N.Tiwary, counsel, appearing for 

private Respondent, prays for time to file W.S.. 

Four weeks' further time is allowed to file 

the same and Rejoinder, if any, be filed within 

three week thereafter. List the QA on 2dpf 

September, 1998 for direction. 

L.R .K. ras'ad J 	 ( V .N. I'hrotra) 
ç 	 Imber (A)' 	 Vice-chairman 

17/02.09.98 	' 	The learned co,  unsel -for the pvt. respondent 

Shri S.N.Tiaazy; prays for and is allowed four weeks 

further time to file W/s. Rejoinder, if any, may 

be filed withinthreex weeks thereafter. 

List on 27.11.1998 for djreion. 

(L.LLK,Prasad) 	 (V.N. Mehrot ra) 
S NOT 	 Mejnb er (A) 	 • Vice- Cl-ia irma n 	- - 



OA-366 of 1996 

W/s has been filed on behalf of.thfficial 

respondents. Shri S.N.Tiwary, counsel for the pvt. 

respondents prays for and is allowed one week time 

time to file W/s. T he applicant -is allowed to f i le 

rëjpirer within three days. 

List it for direction on 18.12.1998. 

1Lcshman Jha) 	 -R.K.Prasa6ct 
Member(J) 	 Mener(A) 

18,27.11.98 

SKY 

19/1812.98 

- 
SK 

20/22.3 .199 

SKS 

Lrned counsel for the applicant states' 
that pvt respondent has also filed W/s. He prays 
for and is allowed one week's time for filing 

rejoinder. List on 22.03,1999 for hearing. 	. 

(Lakshman Jha)• 	 (L.R.K.Presad) 
Mener(J) ' 	 Merrber(A). 

As the 1mber (J) has not come to 

the office list it forbearing on 15.4.99. 

( L.RJ(.Prasad  ) 
Member (A) .  

Ti' 

21/15.04.99 

S KF 

Shri J.P,Sharma, counsel for the applicant. 

List t on 30.06.1999 for hearing. 

(L.Hmi ghana) 	 (S.Narayafl)  
Merrber(A) 	 .,.iceChairrnafl 

For want of time, hearing is adjounred to 

05.08.1999. 

(L.r..L.Prasaa) 	 (S.Nezayan) 
Member(A) - 	 Vice-Chaitman 

I 

22/3 0., 06 . 99 

S.SJ 



FPFW23./ 5,'8.99. 
V~ Io

6

r want of time, list it on 27.9.99 for hear ng. 

/CBSI 	HMI5 GL NA) 	 (S.. N~AO AVAN) 

MEIBER (A) 	 VICE-C AIRF1AN 

24.1 27,9.99. 

- Fo4wntl aff, time r list it on 19.11.99 for hearing. 

/CBS/ 	 : 	ANA) 	 (s, 
MEfBER (A) 	 VICE.-CHAIRIIAN 

25/19.11,99 Let it bd listed again on 2842.1999 
for hearing.. 

(S.Nrayan) 
S 	 Vjcechajrn. i 

26/2842.99 	Since 	£ not available 4ay, thehea ing 
is adjourned 'to 14.02,2000 

n iana) - 

Me -nber(.) 

27/142*2000 	None for the applicent. 
Sh. S.N.Tiwary, counsel for Pvt. responient. 

List it for hearing on 7,3.2000 . 

AKJ  
j-i 	13(J ) 	 F4ENBER (A) 



V 
/ 	 OA 366/96 

I 

28/7.3.2000 	Sh. J.P.Sharma,counsel for applicant. 

Sh. S.N.Ttwary, counsel for Pvt. respondent. 

Sh. V.M.K.Sinha, SSC, forrespondents, 

Listit for hearing on 6.4.2000 

'LJ! 	.. 	 : 	 ..;- 

L:  

AJJ 	(•j) 	 (R.K.PASAD) 
-. 	MEMBER(J), 	:':. 	 •.:; NEMBER(A) 

4 

.1• 	•. 	•• 	. 

29/6.4.2000 	None for the applicant. 

Sh. S.N.Tiwary, counsel for respondent. 

Lis.it.for.h.earing on 23..2000 

	

N-4 -yk 	
Afll 

AKJ 	(L.iiINGLIANA) 	 (L.JHA) I 
* 11EMBE (A) 	 . 1111EMI3ER (J) 

29.1 20.7.2000. 

Shri N.P. Sinha, with Shii .1.0.. Pd. fo aPplicant. 
30/2 309O < S 	.Ka ,counsel for • the applicant. 

Shri S.N. 

Heard-jern
d d 	sst 	r 	 ts fn 

both the OAs , 	mely 	4 8/96 and 366/96 stands concluded. 

	

.HM Nk'6A) 	 . (L.JH 
!1ER(A) 	 NEMBR 

a 

(S. 	rfl-wAN) 

tI IC -C H Al R 1's) AN 



31./ 20.7.2000. 

- 	Shri J.K. Karn,the counsel for the applicant. 

Shri V.M.K. Sinha, the COufl8Bl for respondents. 

Shri S.N.Tiwary, the counsel for pvt. respondent. 

Heard learned counsel for the parties. Arguments 

in both the ORG, namely, QAs 248/96 and 366/96 stands 

concluded. Order reserved. 

/CBS/ 	tK.P 7 	 (S. NARAVAN) 

MEMBER (A) 	 VICE—CHAIRMAN 

32/12.10.2000 : order ronounced (along with OA 243/96) a 
per seçarate sheets. 

skj 	(a.K.adlA) 	
= 


